IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENGH

ORDER SHEET
O.A/MA/RA/CPNO. 22 & OF200Y

Applicant/s V & ’_CYI\‘VO—SJ‘FV‘J\ Respdts. D01 L o

Advocate for Applicant/s B ) k—(‘\’ ) Advocate for Respondent/s < “ WXN/\W

thes of the Registry ‘ Orders of the Tribunal Sheet No.

06.12.2010
Hon’ble Dr. K.B.S. Rajan, J.M.
Hon’ble Mr. D.C. Lakha A.M.

Sri K.P. Singh, counsel for the

respondents is present.

As per Shri K.P. Singh, counsel
for the respondents the applicant is
died and no substitution application
has “been filede so . far. . The OA: is
abetted and accordingly dismissed.
However, Liberty is granted to the legal

heir to file an appropriate application

for revival of this OA, if so desireZV
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